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ORDE1 

D. PUWAYISTHA, 3 

The present application has been filed by thç official 

respondents for extension of time to implemenit the order dated 

5-9-2000 passed by this Tribunal in O.A. 464 of 1997 for a period 

of another 8 months from the date of expiry of the period granted 

vide order dated 5.9.2000. 

Ld.Counsel Mr. Biswas for the applicants submits that 

ç 	he has no object ion to grarrt further time since respondents applied 

for extension of time for implementation of the order. 

In view of the aforesaid circumstances, We  grant six 

months 4  time to the respondents to comply with the orer after 

expiry of the period granted in the order dated 5-9-2 00. Accord— 

ingly, application is disposed of. 	 / 

( S. Biswas ) 	 ( D. Purkayastha ) 
Member(k) 	 Memn be r ( J) 
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